I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTl ON

CRIM NAL APPEAL NO._ 1978 OF 2010
[ ARI SING OUT OF SLP (CRL.) NO 543 OF 2010]

PANKAJ KUVAR MALLI CK .. APPELLANT( S)
VS.
STATE OF WEST BENGAL .. RESPONDENT( S)
ORDER

W have issued notice confined to the question of
sentence only.

Leave grant ed.

W have heard | earned counsel for the parties.

In the light of the fact that the appellant is said to
have defal cated Rs. 2,400/- and the matter pertains to the year
1982 and that the appellant is an aged person as of now and
has remained in custody for about seven nonths, we think that
the ends of justice would be nmet if the sentence of two years
is reduced to that already undergone and fine is increased
fromRs. 2,000/- to Rs. 10,000/ -.

The appeal is allowed in the above terns.

W also direct that the fine will be deposited within a
period of two nonths failing which the appeal will be deened

to be di sm ssed.



( CHANDRAMAULI KR. PRASAD)
New Del hi ,
Oct ober 08, 2010.



